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 amination  of  Indian  air  Hostesses
 and  (1)  the  reasons  for  delay  in
 correcting  the  reply.  [Placed  In  ॥-
 brary.  See  No  LT.  661/91]

 Review  on  and  Annual  Report  of
 Vayudoot  Limited,  New  Delhi  etc.

 THE  MINISTEROF  STATE  -  THE  MIN-
 ISTRY  OF  CIVIL  AVIATION  AND  TOUR-
 ISM  (SHRI  M.O.H.FAROOK)  :  |  beg  to  lay
 on  the  Table  :-

 (1)  Acopy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  (1)  of  section  619  of
 companies  Act,  1956  :-

 (i)  Review  by  the  Government
 onthe  working  of  the  Vayudoot
 Limited,  New  Delhi,  for  the
 year  1987-86.

 (li)  Annual  Report  ofthe  Vayudoot
 Limited,  New  Delhi,  for  the
 year  1987-68  along  with  Au-
 dited  Accounts  andcomments
 of  the  comptroller and  Auditor
 General  thereon.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  de-
 lay  In  laying  the  papers  mentioned
 at  (1)  above.  [Placed  in  library
 See  No  LT  .662/91]

 Report  of  the  Comptroller  and  Auditor
 General  of  india  for  the  year  ending
 31March1990  -  Union  Government

 THE  MINISTEROF  STATE  IN  THE  MIN-
 ISTRY  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGARAJAN
 KUMARAMANGALAMW):  Sir,  on  behalf  of
 Shri  dalbir  Singh,  |  Beg  to  lay  on  the  Table
 a  copy  of  the  Report  (Hindi  and  English
 versions)  of  the  Comptroller  and  Auditor
 General  of  India for  the  year  ended  the  31st
 March,  1990  (No.  11  of  1991)  Union
 Govemment  (other  Autonomous  Bodies)
 under  article  151  (1)  of  the  Constitution.
 [Placed  in  the  library  See  No.  LT.  663/91]
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 12.51  hrs.

 MESSAGES  FROM  RAJYA  SABHA:

 [English]

 SECRETARY-GENERAL:  Sir,  |  have  to
 reportthe  following  messages  receivedfrom
 the  Secretary-Generai  of  Rajya  Sabha:-

 (i)  “In  accordance  with  the  provi-
 sions  of  rule  127  of  Rules  of
 Procedure  and  Conduct  of
 Business  In  the  Rajya  Sabha,
 lamdirected  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  the  12th
 September,  1991,  agreed  with-
 out  any  amendment  to  the
 places  of  Worship  (Special
 Provisions)  Bill,  1991,  which
 was  passed  by  the  Lok  Sabha
 at  Its  sitting  held  on  the  10th
 September,  1991.”

 (li)  “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  or  rule
 186 of  the  Rules of  Procedure
 and  Conduct  of  Business  In
 the  RajyaSabha,  lamdirected
 to  return  herewith  the  Central
 Excises  and  Customs  Laws
 (Amendment)  Bill,  1991,  which
 was  passed  by the  Lok  Sabha
 at  Its  sitting  held  on  the  10th
 September,  1991,  and  trans-
 mitted  to  the  Rajya  Sabha  for
 its  recommendations  and  to
 state  that  this  House  has  no
 recommendations  to  make  to
 the  Lok  Sabha  In  regardto  the
 sald  Bill.

 12.52  hrs.
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 [English]

 THE  MINISTEROF  STATE  -म  -
 ISTRY  OF  PARLIAMENTARY  AFFAIRS


